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L. 9 /VOTo be referred to the Reporters or not

JUDGMENT

(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

The aoolicants, uho have h aen working as Work

Munshies under the Chief Engineer (North Zone), Akashvani &

Doordarshan, are aggrieved due to their non-r eg ul ari sat ion

dasoite working for several years from 1981/82 onwards,

I

Aoplicants 1-3 have worked from 1981 onwards and Applicant

ho. 4, from 1 982 onwards. The applicants have stated that
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thay uera appointed through the Emplo/.Tjant Exchange for

regular oosts of 'uiork flunshi, and that thay have not hapn

amointed as Clerk', Crade II, There is no braak in their

ser^/ice and they are being given increments annually in

thair aresant scale of Rs. 950-15h0 similar to that of

Clerk, Gnde II. Thay have also bean allowed to cross

the Effioiency 8ar, but have not been given other benefits

such as leave, L.T.C, , G.P.F. advance. Insurance, etc,,

which ar« admissible to regular employees. After their

nests are converted as Clerks Grade II, they would get

these benafits. They have relied upon the recommendation

of the Pay Commission that work-charged staff in non-

industrial categories may . be brought on the regular

establishment so that they would be entitled to all the

benefits admissible to regulrsr non-indust rial sta^f. Thay

have also relied upon the judgement of the '*!adras Ranch o*^

this Tribunal in CA-45/88 which has been mentioned by the

respondents by order dated 18, 9, 1990,

2, According to the respondents, the applicants have

not been engaged against the regular p^sts and they have

been continued in service as work-charged Uork i*lunshies

gqainst detailed Technical Estimates prepared for D-SGodown

and are being paid as per tha rules. The convisrsion of the

posts Would depend on the availability of funds and as soon
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as adequate funds are available, posts unuld be created

to accoifimodat B them. In the meanwhile, there is no

proposal to terminate the services of the applicants

and their apprehension that their services wxiuld bo

dispensad with, is not well-founded.

3. Jb have gone through the records of the case and

have heard the learned counsel for both the parties. The

mere fact that the applicants have worked for a fairly

long period in the work-charged category, would not

entitle them to r egularisat ion in the absence of regular

posts in existence. The respondents have stated that the

Case of the applicants would also be considered for

r egul ari sation, depending on the availability of funds.

The Tribunal cannot issue any direction to the respondents

to create posts. In the f acts and circumstances of the

case, tne application is disposed of with the direction

to. the respondents to review the staff strength required

on regular basis and take appropriate action to regularise

the applicants in accordance with their seniority and

suitability. Till then, the respondgnts shall continue

to accommodate the applicants in their present posts. The

application is disposed of accordingly. There will be no

ord er as to co st s.
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